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CENTRAL AOMINISTRATIVE TRIBUNAL PRINCIPAL BN
R. A.No, 136/99

N
Ma NO,44%/99
N
0.A.No.1670/95
New Delhi: this the /  day of July,1999,

HON 'BLE MR, So-R.-ADIGE VICE CHATAIAN (R).
HON '8L'E MRS, LAKSHMI SuAMIN ATH AN, M E1BER(D)

Wkrem Singh,

Rfo 179/c=4, Basant Leng,
Railway Oolomy, P aharganj,

New Delhi soose pplicant,
(In persi’rm)

. VYsrsus ‘ (
Union of —India

through

1, General Sacretary,
IRCA/HY/ New Delhi,

2, The Generasl Maager,
No rthem Rail yay, Baroda Housey

New Delhi/

3 The halmen,
Rail yay Bo ardy
Rail Bhayan,

New Dalhio‘ ......oﬁaspondmtsf’

ORDER(BY CIRCUL ATIOR)

Perused R, A.No, 136/99 sesgking review of
order dated 11,5.99 on Ma No. 443/ 99,

2, Noneg of thegrounds contasinaed in RA No,136/99
bring it within the swpe end anbit of section 22(3)

(P) A. T Act read with Order 47 Rule 1 PC under which
slone any order/decision of the Tribunal czn be

revi swed,
3o THe~RA is rejected.
( mas, LaKkHMI SUN'IIW (s. RS DI £)

MEBER(I) VICE OHaIm i (p),




